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Date of Order : 22-02-2031 

ORDER - 

D. PUFKAYASTHJ1 

The present application has been filed by the official 

respondents for extensIon of time to implement the order dated 

5-9-2000 passed by this Tribunal in O.A. 466 of 1997 for aper4od 

of another 8 months from the date of expiry of the period granted 

vide order dated 5-9-2000. 

2. 	Ld. Counsel Mr. Biswas for the applicants subnits that 

he has no objection to'arft further time since respondents applied 

for e xt e ns ion of time for im pie m ent at ion of the order. 

4. 	In view of the aforesaid circumstances, we grant six 

months' time to the res pon& nts to comply with the order after 

expiry of the period granted in the order dated 5-92000. Acc:ord 

ingly, application is disposedof. 

( S. Biswas ) 	 ( D. Pulyastha ) 
Member(A) 	 Member(J) 


